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NOTIFICATIONS UNOHFR LIFLIMITATCN
AcT

THE MINISTER OF STATE [T THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMM.AD): I beg to lay
on tha Table a copy each of the fol-
lowing Notification (¥ing: and English
versions) under snk-scetion (2, of
section 11 of the Deciinitaticr Act,
1972: —

(1) S.0. 12(E) published in
Gazette of India dateq the 3rd Janu-
ary, 1976 making certain corrections
in the Delimitatio., Commission’s
COrder No. 13 gated the 15th April,
1974 in respect of the Union Terrvi-
tory of Goa, Daman and Diu.

(2) s.0. 13(E) publisheg in
Gazctte of India dateq the 2vd Janu-
uary, 1976 magiig coertan corree-
tions in the De'l 2itatiy  Commis-
sion’s Order No. 44 dated inhe 30tk
June, 1975 in rassast of the S'ate eof
Rajzasthan,

(3) S.0. 16 (K pablicieq in
Gaz:tte of Indiax dateq ihe S5th
Jauiuary, 1976 moking certain cor-
rections in the Delimitaticn Com-
missio.’s Order Nu 32 :ntet the 1Ist
January, 1975 in respect of the State
of Andhra Pradest:.

(4) S.O. 17{%Z, publisheq in
Gazette of Ind'a date] the 5th
Jauuary, 1976 making certain cor-
rections in the Delimitation Com-
mission’s Order No. 35 Jdated the 8ta
February, 1975 ir respect of tte
State of Meghalaya.

(5) SO. 25.% publishad in
Gazette of India dated the 6th Janu-
ary 1976 makiay certain correction
in the Delimitations Commission’s
Order No. 7 daieqd the 18th October,
1973 in respect of the  State  of
Manipur.

(6) £0. 27'R)
Gazetle of Indj.

published in
dated the 6ih
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January 1976, mskinz curtain cor-
rections 1n the Da2lhmitat:er,  Cem-
mission’s Orde~ N» 36 dateq the
15th February, 1975 in respect of the
State of Assam

(7) S.O0. 29(E) published in
Gazette of Ind:ia dat2g tace 8th Jan-
uary, 1976 ma'z'.ir ceriviin  eorree-
tions in the De irritaticyy, Commis-
sion’s Order No. 9 dated the 31st
December, 1973 in respect of the
State of Orissa.

(8) S.O0. aiE publigcheg in
Gazette of Indiz da'zg t:.0 4th Janu-
ary, 1976 makinz ceriain correcticns
in the Delimitation Coiomrission’s
Order No. 29 dated the 7th Decem-
ber, 1974 in ressc .t of the State of
Madhya Pradesi: (Placcd in Lab-
rary. See No. LT-10227/74 ]

STATEMENT 7€ DELAY IN LAYING ANNUAL
REPORT OF ENGINZ«us IMpfa Lip, New
DELHI »22 1972.73

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): I beg to
lay on the Table a statement (Hindi
ang English versiuns; explaining the
reasons for delay in laying the Annual
Report* of the Engieers India Limit-
ed New Delhi, for the year 1972-73.
[Placed in Library. See No. LT-10225
/76.] [Laid on the Table of Lok Sabha
on 27-8-74.]

STATEMENT 7e DELAY IN LAYING ANN-
UAL REPORTs OF INDIAN DRUGS AND
PHARMACEUTICATS LTD, ETC. AND RE-
VIEW AND ANNUAL REPORT orF HINDUS-
TAN ANTIC-BIOTICS LTD., PIMFRU

THE DEPUTY MI:IiSTER IN THE
MINITSRY OF CHEMICALS AND
FERTILIZERS (S&RI C. P. MAJHD:
I beg to lay on the Table—

(1) A statement (Hingi ang En-

glish versions) exploining the rea-

scis for delay in laying the Annual
Reports** of the—.

(i) Indian Drugs and Pharma-
ceuticals Limited, Ncw Delhi, for
the year 1972-73;
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(il) - Pyrites, Phogphates and
Cheplcals Limitad, Dehri-on-sone,
Distt Rohtas (Bthar) for the year
1872.78; and

(i) Fertilivers and Chemicals,
Travancore Limtted for tne year
1972.73. ([Placeg in Library. See
No. LT-10229/ 76.] [Laid on the
Table of Lok Sabha on 27-8-74.]

(2) A copy eath of the following
papers (Hindj & g English versions)
under sub-section (1) of section
819A of the Companies Act, 1956: —

(i) Review by the Government
on the working of the Hindustan
Autibiotics Limited, Pimpri, Poo-
na for the year 1974 75,

(i) Annual Report of the
Hindustan Antibiotics  Limited,
Pimpri, Poona fur the year 1974-
75 along with th: Auditeg Ac-
counts and the commentg of the
Comptroller and Auditor General
thereon, [Placed in Library Sece
No. LT-10230/76.)

NOTIFICATIONS UNDER INDIAN RAILWAYS
Act

THE DEPUTY MINISTER IN THE
MINISTRY OP RAILWAYS (SHRI
BUTA SINGH): I beg to lay ou the
Table a copy each uf the following
Notifications (Hindi an3 English ver-
sions) issued under stcuaon 47 of the
Indian Railways Act, 1890 —

(1) The Ratlways Req Tariff
(First Amendment) Rules, 1976,
published in Notification No. GSR.
93 in Gazette of India dated the
17th January, 1978,

{(2) The Railways Req Tarifl
(Second Amendment; Rules, 137G,
publisheq in Nogificatioa No. G.S.R.
92 in Gazette of India dated the 17th
January, 1076, {Piaced in Libiary.
Se¢ No. LT-10231/76.)

MAGHA 7, 1897 (SAKAS Comm, on Absence

I
of Members Rep.
ANNUAL ACCOUNTg AND Aupry JRerory
OF THE DUNIVERSITY GRANT COMMISSION
FoR 1072.73

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR1
D. P, YADAV): I beg to lay on the
Table a copy of the Annual Accounts
(Hpid; ang English vorsions) of the
University Grants Com:aission for {he
year 1972-73 together with tha Audit
Report thereon, under sub-section (4)
of section 19 of the University Grants
Commission Act, 1936. [Placeg in
Labrary See No, LT 10232/78.}

12.042 hrs,
RELEASE OF MEMBER

MR. SPEAKER' I have to inform
the House that I have received the
following telegram dated the 24th
January, 1976, from the Superintend-
ent, Jail, Delhi:—

“Shrimati V. R. Scindia M. P,
MISA detenu, has since been releas-
ed on parole for one month on
23-1-1978 vide order of A. D. M,
Delhi.”

12.04F hrs.

COMMITTEE OF PRIVILEGES
SEVENTEENTR RERORT

SHRI N. K. P. SALVE (Betul): Y
beg to present the Seventeenth Report
of the Committee of Privileges.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

TWENTY-THIRD RFPORT

SHRI S. M. SIDDAYYA (Chama-
rajanagar): I beg to present the
Twenty-third Report of the Commit-
tee on Absence of Members from the
sittings of the House, '



